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IN THE CENTRAL ALFIINISTRATIVE TRIBUNAL H'LDERABAD BENCH AT HYD.ERABAD 

0.A.N0. 130/93. 	T 

Date of Order: 27-4-93 

Between: 

M.Gangadhara Rao 
R.Narasimha Rao 

V.Rarnabhadta Raju 

R.Rarna]crishna 

Syed Warish Basha7 

V.Ictishna Ready 

V.Ramanujam 
M.S.Vijaya mar." 

9, M.C.Verikateswarlu " 
M.S.R.Murthy 

R.Ravi sankar 
/1 

Md.Zahiruddin 

shaik.Shauddin. 

icsingaiah VI 

15.. P.V.Subba Rao, / 

LV Prasad 

G.Rathnarn 

R.Srihari 
/1 

A.V.Subbaiah 

A.Venkateswara Rao-' 

B.Babu Rao - 

D.Nageswara Rao 

IçWilsan Raju 

A.Brailraeswara Rao. 

.. Applicants. 

and 
Chief Personnel officer, 

S.C.Rly,. Secunderabad. 

The Chairman, 
Railway Board, Rail Bhavan, 
New 1lhi. 

3: tLvisional Railway Manager, 
S.c.Railway, Vijayawada. <r 

A. Sr.ttvisional Personnel Officer, 
s.C.Railway, Vijayawada. — 

Re sp on tie t. 

For the Applicants: Mr.P.lcrishna Reddy, Advocate 

For the Respondents: Mt.N.V.Rarnana, AiC&2 SC for Rlys. 

THE RON' ELE NR.A.B.GORTHY : HEHBER(ALZq) 

AND 

THE NON' BLE MR. T • CHAN DRASERHAR REDDY : MEHBER( Jiia) -1 

The Tribunal made the following Order:- 

contd. . .2 



-2- 

Heard learned counsel for the applicant at length - 

It is seen that the respondents have not yet filed 

their reply affidavit in any of the Ohs (O.A.186/93, OA.275/93, 

O.A.130/93 & OA.333/93). They are given the last opportunity 

to file their counters within six weeks time. They may do so 

With an advance copy to the opposite parties. ,- 

As regards interim relief, we find that in 0.A-275/93 

and O.A.333/93, the interim order had already bepassed on 15-4-1993 

to the effect that status quo as at 1 p.m. on 15-4-93 shall be 

maintained. However, interim relief granted in O.A.196/93 is to 

the effect that any promotion that is going to be made will be 

subject to the outcome of the said Oh. We are of the considered 

view that to avoid unnecessary confusion in the matter of grant 

of promotion to the various eniploy-ees as a result of these two 

different interim orders there should be a common interim order 

passed in all these Ohs. We accordingly direct that in modification 

of all the earlier interim orders passed in all the aforesaid Ohs, 

the pespondents shall ensure that any promotion that is made shall 

abide by the outame at these cis. Those who may be promoted 

shall be informed of this position in their promotion order.,.....-7 

List these cases for orders on 22-6-93. 
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Deputy Registrar tif) 
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To 
The Chief Personnel Officert/ 
s.c. ray. secunderabad. 
The Chairman, Railway Board, / 
Rail, Ehavan, New Delhi. 

The Divisional Railway Man,ger, 
S.C. ray, vijayawada. 

The sr.tivisional Persong.el officer, 
s.C.Rly, Vijayawada. " 

5. One copy to Mr Po4Crishna Red&, Advocate, CAT.Hyd. / 

One copy to Mr.N.V.Ramafla, SCf or Plys.CAT.Hyd. 

One spare copy. / 
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Admjtd and Interim directions 

DsPtsed of with directions 
Disrn4sed as wjth& awn 

Disrni}ssed 	. 

DismiLsed for default. 

OrderWRejectea. 

NC 

TYpED BY 	COMPARED BY 

CHECKED BY 	APPROVED BY 

t 

IN THE CENTRAL ADMINIspJrIvE TRIBtj NAL 
HYDERABAD BENCH :AT HYDERABAD. 

THE HON'BLE MR.JUSTJE V.NEELADPJ RAO 
L/CE CHAIRMAN AND  

THE HQN'BLE 
MENBER(AnMN) 

AND 

THE HON'BLE NR.T.CHDPaSEYPJ 
REDDY ; 

	

flATED: 	 -1993 

ORDER/J 

R.P./ C.P/M.A.NO. 

In 

O.A.No. \ 

	

T.A.No. 	 (W.P.NO 	) 




